
461 Hindu Scrip. and Otller MARCH 23, 1!>84 
R,ig. lit. (Rev. & Amndt.) Bill 

Re,.,er. of Voe. In Post, and 468 
Serv, (SC a ST) Bill 

'lffT VT IJITffF t I IPJ, W ffq it; 

ffl� ... fri' ,� I tr) � fflf lll' ,ntt I 

• Aim' lliT �A-rr Iii) � tf(1 lf!''lll'Prr 

"'''6'' t �flli.J qlfi ffl'1ft � .ra- lfil.Jr 
"''{l'fl f flli �lfif'�-. lti) lllflftt{ "'' 
,nq .. lfl�'f tr �II' llilffT ,· Ai 
'fl' � sr11m: 'liT ar;)f mr �r 111", v 
'fl'q, � Iii,)� fflT Iii) 1'.T(ff � 

m �� "it Pf ., "� 1ft, � 
m-.: wr� irA �- , 

tt if'Jl'T � l!fiT lf�Tll' ti:IT �· 1ft, 
lfl"I'• ir�� tr �, Iii'"'' ""''" 
•. flliU 

wfiri... �r lfi:l'f-r f•�r lti) 

ll'!fll'Tf.f 8 Iii�� llfiT l'l'(Y I I 

.:i:l'IT Iii{ Iii, � V'f.ft .ra- "'q:r 
lti\a'T �· 

MR.. DEPUTY SPEAKER: Mr. 
Shastri , I think you arc not presssna for 
the B i l l .  Arc you withdrawing i t  7 

SHRI RAJ NATH SONKAR 
SHASTRI : I wi thdraw i t ,  

MR. DEPUTY SP£AKER : The 
question is:  

"That leave be granted to wi th
draw the Bi l l  to provide for a 
review of Hindu scriptures and 
other rcliaious l i terature and for 
that purpose establish a 
Commission and for matters 
connected therewith, with a view 
to identi fy and omit or amend 
such words, acntenca, paraaraphs, 
stanzas, chapters, etc. from the 
scriptures and other rcli1ious 
l ircraturc which tend to ·encouroac 

••Not Recorded. 

or propapte hatred , discrimi
nation, Inequa lity or untouch
bi l i ty ainona ci t izens on grounds 
of 

I 
reliaion, race, casts , sex , 

vocat ion or place of birth , ill 
violation of the principles en
hrined in  the Constitut ion of 
India and the solemn resolution 
or the people of India contained 
in the preamble to the Con
stituion . " 

The motion uos adopted. 

SHR I R.AJNATH SONKAR 
SHASTRI : I wi thdraw the Bi l l .  

17.!!7 hra . 

CONSTI TUTION (AMENDMENT) BILL• 

(Amendment of Article !!1) 

SHR.I RATANSJNH RAJDA: 
(Bombay South): I beg to move for 
leave to In troduce a Bi l l  further to 
amend the Constitution or Ind ta . 

MR.. DEPUTY SPEAKER : The 
question is: 

"That leave be granted to intro
duce a Bi l l  further to amend the Const
i tution or India . " 

The motion wa, adopted. 

SHRI R.ATANSINH R.AJDA I 
Introduce. the Bi l l .  

17.!!I bra. 

RESERVATION OF VACANCIES 
IN POSTS AND SER VICES (FOR 
SCHEDULED CASTES AND SCHE

DULED TR.IDES) BILL. 
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MR, DEPUTY SPEAKER: He may 
continue his speech next time .  

The House now stands adjourned 
to aga in at 1 1  a.  m. on Monday. 

18.01 hrs. 

T/le Lok Sabha the adjourned to meet 
at E/eyen of the Clock on Monday th• 
26th March 1984 Chaitra 6, 1906 (Saka) 


